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(b) if so. the dotan. thereof ; and 

(c) to wbat extent it ,"11 .fect our 
eDlin_rio8 export to US ? 

THB MINISTBR OF STATB IN THB 
MINISTR.Y OF COMMERCE (SHRI P.R. 
DAS MUNSI): (8) and (b) The US Govt. 
have iteeo levYlol countervailinl duty on 
iron metal ca.tinas imparted from India 
since .. 1980. Followiog tbo 1984 rcyicw of 
tbe countervailiDI' duty ord~r tbey bad 
made a preliminary detormination on 7th 
Octobbr. 1986 under which tbe reimbune-
meDts made to lodiaa exporten of castio.s 
UDder tbe International Price R.eimbursement 
Scbeme (IPRS) bave boen coosidered a. a 
countervailable subsidy. We are awaitinl 
tbe results of the fiiDal determination and 
in &be meanwhile representations bave been 
made to tbe US authorities that reimburse-
ments under IPRS sbould not be considered 
as a countervailable subsidy. 

.-
(c) In case the decision to treat IPRS 

as a countervailable subsid, is upbeld iD 
tbe final determination by tbe US Govt., 
our exports of cnlioecrin8 800ds could be 
adveraely affected. It is however Dol 
possible to quantify tbe eft'ect as mucb 
would depend upon tho extent to which 
IPRS is availed of by tbe Indian ex potters 
and wbetber in respect of such exports 
the US authorities are able to establish 
injllry to their domestic industries. 

Pablle Mo •• y Locked up wlill Private 
Sector Co.paal" 

4951. SaRI KAMLA PR.ASAD SINGH: 
Will tbe Minister of FINANCB be pleased 
to state tbe amount of public mone, locked 
up witb private sector companies in tbe 
form of share and debentures ? 

THE MINISTER. OF STATE IN THE 
MINISTR.Y OF FINANCE (SHRI , 
JANAllDHANA POOJARY): Tbe iofor-
matioD is being collected and will be laid 
OD the Table of the Hou ... 

1_ of c.. ....... DelJeatares b7 Coatp .... 

4952. SHRI CHINGW ANG KONY AIC: 
Wlli tbe MiDia_ 01 FINANCE be plea_ 
10 lca. : 

<a) tho details of coDvertible debcnhINI 
issued by various public limited companiu 
with their names 1Jbich are yet to be 
converted alonlwitb the details of their faoo 
value. interes t rate. coDver,ion .1 well .. 
redemption terms in each case ; 

(b) tb. Dames of various stock exchaoptl 
on wbich sucb convertible debenturea bave 
been listed aloolwith the nalDes of the 
concerned companies : 

(c) the names or companies whie h have 
already beOD given coolest/approval by tbe 
Controller of Capital issues for issue of 
convertible debeotures in the Dear further 
alonlwith tbe detail. of face value, interest 
rate, COD version and redemption term. in 
each case ; and 

(4) the names of compani.. wbose 
proposals for il!ue of cODvertitle debentures 
are pendins with the Controller of Capital 
Issues for consent/approval? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANRDHANA POOJAR Y): (a) to (d) The 
informatioD IS beiDa collected aod will be 
laid on the table of the HOUle. 

Relief to MaDufaeturers of P. v.e. Cables 
b, D.G.S •• ad D. 

4953. SHRI V. TULSIR.AM: Will 
tbe Mini'ter of COMMERCE be pleased to 
Itate : 

(a) wbether the manufacturer. in tho 
small sCllle sector wbo bave been awarded 
contracts by tbe Directorate General of 
Supplies aod Disposals for supply of cables 
to various Government Departments havo 
been facing di8lcult, due to increase in price 
of PVC after award of contract. by DGS&D. 
New Delbi. 

!b) whether aD)' representation in tllla 
resard bas been received from them ; aDd 

(c) if .0. tbe action taken thereon , 

THB MINISTER OF STATE IN THB 
MIN I STR.Y OF COMMERCE (SHIll 
p.a. DAS MUMS) : <a> aDd (b) Y .. Sir. 




